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Judgement

Rakesh Kumar Garg, J.—This is Plaintiff''s revision petition challenging the
impugned orders whereby its prayer for ad interim injunction restraining the
Defendant-Respondents from interfering into their possession during the
pendency of the suit, has been declined.

2. It is not in dispute that as per the demarcation report dated 18.3.1998 which
has been relied upon by the Petitioner itself, the suit land belongs to Defendant-
Respondent No. 4. However, the relief is being claimed by the Petitioner against
Defendant No. 1 to 3 only, in spite of the fact that Defendant No. 4, who as per
the Petitioner's own case, is the owner of the suit property. It may also be
noticed that the injunction is sought against Defendants No. 1 to 3 who have
already made a statement before the Court on 3.6.1999 in the earlier suit that
the Municipal Committee, Ratia, was not interfering in the possession of
Petitioner on the disputed land.

3. In view of the aforesaid statement made on 3.6.1999 in the earlier suit,
learned Counsel for the Petitioner has failed to convince this Court as to how in
the absence of any relief being sought against Defendant No. 4 the suit (which
amounts to second suit for the same relief) was maintainable against Defendants
No. 1 to 3.
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4. In view of the aforesaid, this Court is of the view that since the suit of the
Petitioner itself is not maintainable, no relief can be granted to the Petitioner in

this revision petition arising out of an application under Order 39 Rules 1 and 2
CPC in the suit.

Dismissed.
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